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CORAM : HON'BLE SHRI A K. AGARWAL, VICE CHAlRMAN

HONBLE SMT. BHARTI R4Y, MEMBER (J)

' ' ‘ : 06.10.2005
Tribunal's Order : Date : 06.10.200
.- o e . Jx.

ed., g
Pespatched Of............. A%

Applicant by Shri J.M. Tanpure.
Respondents—by-thri ¥.D' '‘Fadhravkar.

The learned counsel for the applicant stated
that the applicant was paid only 50¢% of the
backwages amounting to Rs.2.49 lakhs earlier.
Thereafter the Tribunal while issuing the

-N@Tﬁ%g\e to respondents have directed to pay the

backwages of the applicant or to show cause as
to why contempt proceedings shall not _be
initiaged against him. In compliance
thereafter, the applicaant has received only an
‘q’;rj%nt' of Rs.2,42,228/-

The learned counsel for the respondents
Shri V.D. Vadhavkar submitted that there is a
marginal difference of Rs.7,000/- in the
balance amount aid as compared to first
Installment. However, the respondents are ready
to give detailed due drawn statement to the
ipplicant.

Keeping in view the facts of the
ase, we find that a substantial compliance of
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he Tribunal's order has been done. 1In view of
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this, the <cC.P. is dismissed. Notice is
discharg
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. Shri J M. Tanpure., counsel for the applicant.

. Y'V. J.gadha ar, coun;&fqr the respondents.
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